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<or'uui OF THE TELANGANA POLLUTION CONTROL BOARE

(SZ) ON NEWS ITEM TITLED “HYDERABAD ZOO GETS

CONTAMINATED WATER FROM MIR ALAM SAYS CHIEF WILDLIFE

WARDEN“ APPEARED IN THE DECCAN CHRONICLE DATED:

14.04.2024.

It is kindly submitted that the Hon'ble NGT, New Delhi (PB) has registered an OA

No.558 of 2024 Suo Motu on the news item titled “Hyderabad Zoo gets

contaminated water from Mir-Alam says Chief Wildlife Warden“ appeared in the

Deccan Chronicle Dated:14.04.2024. The Hon'ble NGT, New Delhi heard the matter

on 21.05.2024 and transferred the application to Hon'ble NGT, Chennai. The said

application is registered and renumbered as O.A.No.211 of 2024 in Southern Zone

Bench, NGT Chennai.

In this regard, following is submitted:

1. Plir Alam tank (water body) is located at 17O20’45.88"N & 78°26’25.58"E)

and the Nehru Zoological Park (Hyderabad Zoo) is located downstream tothe

Stir Alam tank in an area of about 300 acres @ 17°21'11.85"N &

78°26’56.64"E. The google map showing the same is as given below:





2. The Respondent Board officials along with officials from Hyderabad

Metropolitan Water Supply & Sewage Board (HMWS&SB), Irrigation

Department inspected the Nehru Zoological Park (Hyderabad Zoo), Mir Alam

tank and its surroundings on 20.08.2024.

3. The Nehru Zoological Park (Hyderabad Zoo) is situated in a downstream

location relative to the Mir Alam Tank (water body), thereby positioning it

within the tank's drainage catchment area. The Mir Alam Tank's overflow

drainage system, traverses through the Zoological Park's premises, ultimately

converging with the Musi River viaa gravity-driven flow regime. This drainage

corridor is delineated in the attached Google Map exhibit, which providesa

geospatial representation of the hydrological interface between the MirAlam

Tank, the Zoological Park, and the Plusi River, illustrating the drainage

system's hydraulic connectivity, flow trajectory, and confluence point:





4. The Mir Alam Tank (water body) is encircled by dense residential

developments on three sides, namely the North, West, and South, witha

portion of the Eastern side also being flanked by residential areas. The

remaining section of the Eastern perimeter is bounded by the Nehru

Zoological Park (Hyderabad Zoo).

5. The Plir Alam Tank, spanning an expansive area of 500 acres, is receiving

significant domestic sewage inflows from adjacent human settlements,

specifically: (i) Hasannagar (3 MLD), (ii) Ansari Road (2 WILD), (ii) Plir Alam

Filter rejects (5 WILD), (iv) 9 Number area (4 MLD), (v)SuIeman

Nagar,(vi)Mohammed Nagar (vii)Hahmidnagar (7 MLO), (viii) NTR Nagar (5

WILD), (ix) Indiranagar (4 MLD). Cumulatively, these sources generate a

substantial total sewage load of approximately 30 Million Liters per Day (I MLD)

within the Mir Alam Tank's catchment area, posing significant environmental

and water quality challenges.

6. Previously, two Sewage Treatment Plants (STPs) were operational, with

capacities of 10 Million Liters per Day (MLD) and 5 MLD, respectively,

collectively treating 15 WILD of sewage. However,a significant gap existed,

with 15 MLD of untreated sewage flowing into the lake. To address this

shortfall, the Hyderabad Metropolitan Water Supply and Sewerage Board

(HMWS&SB) has recently commissioneda new STP witha capacity of 41.5

MLD, which has commenced operations, thereby augmenting the treatment

capacity and mitigating the environmental impact of untreated sewage

disposal. The copies of the CFO orders of the above STPs are herewith

annexed as Annexure -I, II& III (The CFO renewal application of 10 MLD

STP is under process with SPCB).

7. T I trol Board (CPCB) has classified the lakes based on

.¥00 gV é atona( Water Monitoring Program (NWMP). The analysis

t„ aat, s,q»lapnJg$/g*ft O,
bmdz.›ebyH

the same is enclosed as (Annexure - ZV).

the samples from the Mir Alam tank
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results for the period from Feb’ 2024 toJuly’ 2024 areannexed as Annexure

- v.

9. The analysis results of the water quality of the lake as per the CPCB criteria is

as follows:

Conducti

Month pH vity

(ps/cm)

DO BOD

Total

COlifOFM

(mg/L) (mg/L) (MPN/

mij

3uIy’ 2024 7.21 1215 1.2 4.0 350

June’ 2024 7.78 1424 2.8 4.0 430

May’ 2024 6.80 1412 1.0 10 430

April’ 2024 7.58 1411 0.3 10 430

March’2024 7.38 1677 2.5 5.4 350

Feb’ 2024 7.19 1470 2.5 3.0 920

CPCB

Free Water

Quality

a Criteria

class

E

E

E

E

E

10.As per CPCB water quality criteria classification, the lake (As per CPCB Water

quality criteria class-Annexure - IV) comes under Class-E which is useful for

“Irrigation, Industrial cooling& Controlled Waste disposal”.

The Respondent Board hereby undertakes to comply with and implement any

directions or orders issued by the Hon'ble National Green Tribunal (NGT) and will

take all necessary steps to ensure adherence to the same.

Date: 12-09-2024.

Place: Hyderabad

LakdikapUl..Hyderabad-000§ t;’

Hydefabad C )}e«aet• c«âu

4thFloare OOf@Î Bhavan

ontroiBoard
Hvderabad

reiangana Pollutionc

•1VIRONMENTAL ENGțN

Reglo•aioece,

EER



”I”r. ANGANA STATF• l'OLLUTION CONTROI IIOARD

P.ONAL OFFICE: I3YDERADAD
IJNo.6-3- 1219, 3‘S No.l Part, lilock - C, jVard Nu.91, Ngar Coun

Uma Nagîir, Degumpct,I lydcrnbad. Phone: 040-23402495

Email: jcee-xbyd-ispcb@telnngnna.gov.in

Order No.1302-RR-'TSPCft/ZHH/CFO/2tl24- '

Club,

Dnte:22.02.2024

(Consent Order forExisting/New or idlcrc€ dÎüClltlfgC of ficiYogo 0nd/or tmdc effluents/ouilct

under Section 25/26 of the \Vnter (Prcvention A Contro1 of Pollution) Aet, 1974 and

amcndmcntn thereof rind Operation of the plum under section 21 of Air (Prevention & Control of

ÛOÎÎUtÎOt2) AGt, 1951 and amcndmerits tlicreof) ond Aull4orixztitin/ Rencival of Authorizntion

under Rule5 of theHnznrdous Wnntes (Mnnngemcnt Handling an‹l Trnnsboundnry Movement)

Rule.s, 2008.

CONSENT is hereby granted under section 25/26 of the Wotcr (Prevention & Control of

Pollution) Act, 1974 rind under section 21 ofA ir (Prevention A Control of Pollution) Act, 1981

(hereinafter referred to as ‘tliC JCtS’) and the rules and orders made tlicrciuidcr to

›J/s. iibiiVS ri Su, Project Division-II,

5 i1IAD cnync1ty STP nt h‘tirzñam,

Shlvnrawipally, Itangnreddy District

(HcreinnCcr rcfcrrod to on 'the Applicant3 authorizing to oJ›crntc the industrial plant, to discharge

the effluents from the outlets and the quantity of Emissions per hour from the chimneys +s

detailed below:

i) OuHets fordlsclinrgc of effluents:

Oiitlet| Outlet Max Dnll3•

No. | Des*.ür'*on Dixchnrge :

ii) Emlsslons from chlmneys:

Shall bc

trcatod in

LimlÎlng Standards

Sewage 20,0 mg /l,

Trc.atmcnt ' Chemical Oxygen Demond — 250mg/l,

Plnnt (STP). ! Bio-assay test - 90•/o .survival of fish

after 96 hours in 100% effluent.

». H IXVS & SB, Project Division-11, 5 MLD capacity STP «t Miralam, Shivarampally,

Rangareddy District is hereby grunted nn nuthoriz.ation to operate e fncility for collection,

reception, storage, transport and disposal of the following wastes with quantities oS mentioned

St. Name andquantlty Stream '

No. of the Hazmrdoiis

’

1 i STP Sludge

Quanuty Metbod ofDispo

ShnI1 be used ns man re

within the prernises of
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T\mis ardor is suhjwt tolbaprovIs(one of‘the Acta’ aoó ’the ku! ’ d^ !h

ead furttior euhjoct to lba lcrzos and ooodióoos tacorporatoó tzi tbc scbcdulc A,B •ndC <nctos*d

This content ls valid formanufactura thefollowing products along with quaAtitie4 ooly

l

S.No. Product

SowgoTmemmtWAn‹(STP)

Tizis cozahio«d ordcr of Cooscot aod

KB.03.2026,

Encl: Schcduleo A,B &C

To

Mfz HMWS&SB,Project Dlvtilon 11,

S MLD cnpaclty STP st Mlralam,

Shtvnrnmpa1{y,Rnngareddy Dlrtrlct.

E-zocd Id:saldsickJ0W* gmnt1.com

Totnl Capactty

S /vILD

Copys bmiticd to thehlember Seemtary, TSPCB, Board Office, Hydcrabad fortnformolion

Gopy to the Envlroomerital Enginm, TSPCB, Regional Offico, Rangareddy Dirtrict for

information
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1.

SCHEDULE-A

Thcapplicant shall make applications through online forrcncwd ofConsent (undet Water&

Air Acts) and Authorization undcr II\V?vt Rules nt les 120 dnys bcfom thednlo oí cxpiry of

this order, olong with prcsctibcd fcc undcr Watcr and AirAcLs forobÍaining Conscniü HW

Authoriration of the Board. The applicant can olso opply for Auto Renewal of ihcCFO

atleast 30 days before the txpiry of this order as per the proccdum end eligibility stipulated in

the Denrd Circular dt.19.11.2015 A 0IL12.2015 (ax'ailnblc in Board's Website:

httpJ/tspcb,cgg.Nov.inHazeNCirculm.«spxj.

2. Concealing d1c factual data or submission uF falsu iofon»ntion/ fabricated d«a aod failurc to

comyIy v'ith any of the conditions mentioned in thi.s order may rc«uIt in withdrawal of thin

ordcr nnd attract nction un¢lm theymvirinns of relevant pollution contro1 Actr.

3. The hotel may explore the possibility of topping the solar encryy for their energy

4. Any person aggrieved by rim order mnde by theStntc flonrd under Section 25, Section 26,

Station 27 of \Vater Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from

thedrive on which theorder is communicated to him, pmfcr an nppcal us per Rules, to such

nuthoriJ (hereinafter referred to an the Appellate Authority) constitui‹xl under Sc›ction 28 of

the U'atcr (Prevention and Control or Pollution) Act, 1974 and Section 31 of tiso Air

(Prevention and Control of Pollution) Act, 1981.

5. The Board reserves ins right to modify above conditions or stipulnto my further conditions

and to take nction including revoke of thi* order in the iniemst of pmtectlon of puhlic health

end cnvimnmcni.

SCHEDULE-R

Special Conditfons:

1. The indiistry shall take step.s to rcducc ivaler consumption lo the extent possible nnd

consumption shall not exceed thequantities mentioned below:

si.N
Dommtic 0.3KLD

2. The industry should comply with theN«tionnl ambient eirquality standards as per MoEF,

GOI notification dat‹xl. 18.11.2009 along thepremises of the fneiory us prescribed bcluiv:

2 culate

3

Matt M 10

Maticr (PM2.5d

SO2

iiolse Levels: Day time (6 to Í0 PM) - 7S dD (A)

Night time (10 PM to6 AM) - 70 dB (A).

ioo
60

80

80

3. The industry shall not increase the capacity beyond the omitted capacity mentioned in

thin order, without obtaining CFR/CFO oftheBoard.

4. The HhiWS& SBshall treot the scwagc lothefolloiving StnrldnfdS:

pH - S.S - 9.0,

Suspcndod Solids - 100.0 mg /l,

Oil & Grease -‘20.0 mg fl,

Bióchcmical Oxysen Demand (3days at 270 C) HO.0rng/l,

CbczoicaJ Oxygco Dcmaod— M0 mg/I,

Ï3io -asssy test - 9g°/o suxwïval offirh aftcr g6 bours in1 0096 cfTtuenL

S. The HhfWS&SB shall also ccat the sewage fortheother parameters to meet theinland

surface waters standards stipulatod under the Environmental (Protection) Rules, 1986,

notified and published by Minimy ofEnvironment and Forests, Oovernmerit of Ifidin ns

specified in Schedule VI vide G.S.R422 (Iï), dt.19.05.1 f93 and itn amcridmcntstbcrcof,

ttnd additional standards/ conditions stipulated by TSPCB.

Scanned with CamScanner



12.

t S.

2S.

6. The HMW S&SB shall trv•at the scwogc for total coliform too stond.ord of • ifio

MPN/100 blL tomeet theCless — B & Clues -C water qualify critcri.a specifics) ti)'

CFcn,

7. The treated sewage shall be discharged into MiroJaiii T'nrtk (Luke) duly meeting the

proscrib‹xl stondurds stipulated by tliu l3oard. Thc I)MIVS&SB shrill furnish thc cxnct

lation ofdisposal puinl within one month.

The HMI\'S fiSE sl*all cxplorc the possibility of using the trcaled scwnge fnrirrigation

Of CfO e DOf1-G0ìCI1 row, Scorte fields, ptiblÌc parLs, indWstrial use etc., in ordcr to coIjsept'c

the frcsli wnlv•r,

9. The H M\VS A SB shrill lobe measure.s such that no pcrcep1¡b}q your ¡g pbsg pJ t, t ¡Jp

thc S’I’l' prcnuscs particularly in the adjoining colony of i3oshed i3aba, MM I'alladi,9 no

colony, Suleliman Nugar& Shivarampally.

10. "the HM\VS ü SB shall provide polisliing pond forbetter performance of ST'P.

11. The IJWVS • SB shall cnpaj;c trainer staff and pruvidc adéquate lnborntory foci]ity for

propcr functioning of Sl‘1'.

H? IWS ‹fi SB shall explore the possibility of providing mechanical dc-watering system

for the sluJgc instead of propos‹xl sludge drying beds. This will help proper disposal of

sludgo even during the rnin duys.

13. The IIhf\VS & SB shall provideo «rainruncontinuous removal ofs lu‹4gc from the

focultativc pond without distributing other operations.

l4. Mechanically opcrotcd Grit removal channel is to be provided instead ol’manual, tohave

better performance ciEcicncy interms of VSS/TSS rotio. The grit separated from tlio Grit

Chamber shell be disposed scientifically.

15. The IIMWS & SB shall provide online DO analyscrs with Recording fncility in the

acrntion system.

The HMWS ‹kSBshall conducta study on impocl of treated sewage on crops with the

help of Agricultumi University/ At;riculturai Department withinn pcritxl of one year, if

the treated sewage is proposed tobe uscd forirrigation purpose.

17. The sulid z'astc generated from thesludge drying beds ihall be used us soil condiiioncr/

urc.

The STP discharge shall not contaminate the Ground water in tho colony and the

surroundings. The HMWS& SBshrill monitor the gmund water in thc surroundings st

lca.st once in3 months and submit the rcsWti to Regional Office, T.S. Pollution Control

Boanl.

19. The STP orils acuvity shall not block the infJow chnnnels into thc Nlirnlam Tank (I-nkc).

20. The STP shrill not dispose nny solid where outside the factory prcniises end mnintoin

records pcrtainiiig io solid waste generation& its disposal.

21. There STP shrill not be any perceptible odour from the industry premiscs.

22. The I I\YS& SB shall continuously operate the Se»'ago Treatment Pliint end shall mcct

Boar‹l's standards.

23. Mls. IIM\VS&SB shrill develop 33% of the total area os thick green belt nll oloug thc

boundary of thc uait and also in the vacant places with all tall gmiving trees with widc

lcafarca.

24. The HNp›VS & SB shall cumJily with all flic directions issu‹xl by die Board koin tiiiie to

Concealing tlic f«o•tual dnta or submission of false information/ fabricated dale and

failure to comply with any of thecondiIioriz mentioned in this ordcr triay result in

u ithdrawal of tkis ordcr and attrnct ociion under the provisions of mlevont pollution

control Acts.

26. The Doard reserves its rig)il to modi/y above conditions or siipiilotc any further

conditions in the interest of environment protection.

27. Tbin Order is issucd io the STP without pwJudicc tothenction tnkcn by ilic Tank Forcc of

Pagv4 of5



13.

28. This order is issued to the STP object lotheoutcome oforder of Hon'blc N€iTO.A. No.
225 of2017(SZ).

29. Tbc ccaditioos stiyutatcd in thix order area without any yrcjudicc to /jg§tg

contentions of this order in aay Hod'blc court of law.

3 ETC

(See Rule 6(2))

(Conditions of Aut)iorimtion foroccupier or operator handling hazardous wostcs)

1. The HMWS& SBshrill give top priority for wantc minimirztion rind cleaner production

2. The HMWS & SBshrill not .siorc harnrdous waste for more than 90 doya »i per the

Hazardous k other wnntes (Manugccricnt ond Transhoundnry Movement) holes, 2016.

This fJMWS& SB rhaII not sClI the \iscd empty drum.s/ hnrrci•/ iincrs/ bags/ Bottle etc.

to outside parties & vendors forreuse, instead they shrill discard the same toavoid reuse,

which is resorting in illegal dumping of1 hazardous Woslc nnd nhnll diJpnno the same

directly to authorized recyclers only.

4. The HMWS A SRsh.all ensure for proper labelling of Hazardous Waste/ other waste

containers with particulars of indu.stry & type of Waste elong with charncteristlcs, whllc

stomgc & transporting the waste toRtcyclers/ TSDF/ Cement Industries.

5. The HM\VS & SB shall store Usedf Wmte OilandUsed Lead Acid Batteries ina

secured way in their premises tlll its disposal.

6. ’the HM\VS & SB shnll not dispose Waste oils to the traders and the same shall be

disposed to tbc authortzod ltcproccs9ors/ Reuycters.

7. The HMWS A SBshall dispose Used Lead Acid Batteries to the manufacturers/ dealers

on buyback basis.

S. The HMWS & SB.‹hall tnlio ncc‹:ssary practi‹:al steps for prevention of oil spillages and

carry over ofoilfrom thepremises.

9. The 1JM\YS & SB shall mnintnin6 copy manifmi system for transportation of waste

generated anda copy shall be subinincd to Board Of'fico and concerned Regional Office.

10. The HMWS & SB shall maintain good housekeeping & maintain proper mcords for

Hazardous Wastes stated in Authorisation.

The IO4WS ftSB shall maintain proper records for Hazardous Wastes stated in

Authorisation in FOJLht-3 and file annual returns in Form-4 Rules 6(I), l3(8), l6(6) and

20(2) as per of the Hazardous & other wnstes (Management, Transboundary Movement)

Rules, 2016.

12. The HMWS& SBshall submit the condition misc compliance report of the conditions

stipulated in ScheduleB & C uf this Order on half yearly basis to Boatd Office,

lJyd«rabnd and concerned Regional Offict.

Mfs. ItM¥YS & SB,Project Dlviilon-11,

5 MLD cnpaclty STP at MJrnlnm,

Shlvnrnmpally,Rnngareddy Dlstrlct.

Page5 ofS
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TELANCANA STATE POLLUTION CONTROLBOARD

PATNED

H.Ho.6•3-t2t9,
zoNworFiCz: uvDERAoAo

>X °•TS No.l Part, Dlock - C, Wnrd No.91, Neur

- N«8ar, Degumpa, Hjdcrabad. Phone: 040-23402495

u «do.27 PCTZO( O</H-

(Consent Order for Existing/HcW or altered discharge of iewsge apd/or trade effIuenWoutlet

uudcr Section 25f26 of the \Vatcr (Prevention & Control of Pollution) Act, 1974 and

amendments thcrmfand Operation of theplant under section 21 of Air (Prevention& Control of

Pollution) Act, 1981 and amendments thermf) and Authorization/ Renewal of Authorization

under Rule, 2016 of the Hazardous and other Waiics (lvianagcirient and Transboundary

8'os'crncnt) Ruler, 2016.

CONSENT is hereby granted uodcr section 25/26 of tbc Water {Pzcvostion & Conool oC

Pollution) Act,} 974 aod uodcr soction 2I of Air (Pzcvcztdoa A Coaool ofPolJutloo) Act, t98\

(herrinnfler mfcrred to as ’the Acte’) and the rulcs and ordmmade thereundcr to

wnge Trentment Plant,

(Il-rciaaAcr rcfcrred to as ’tbc Applicaat'} auiborizîng to opcratc tbc iodusoial ptaot, to dischargc

the cŒucr ts lance the outlets and the quanäty of Eœlssloni per hour from the chiinneyn as

dct:iilcd bclow:

i) Ç,Ï udco fordlscbargc of cITIucnb:

O,<n uUeP ‹üpOD MnzDMy Polnt ofDlsposal

1. Sewage from the 10MLD Shall bc ti»a1od in Scwage Treatment

cñsâng outfall aewer of discharged into Minlam Taak (Lake)

hussain sagar to Ansari oftcr meeting thestandards stipidated at

Rozd Schedule-B.

üg Emissions froœ cblæaeys:

N o.

Dtscrlpdon ofChlrniicy

1. Attachod toDO Setof capacity -1 x

320 KVA

QuxodfyofEsüflooz Enüifoo

ztpcak flow Standards

SPM -115

iîl) îfazardous \Yastz Aotbortzadoa: (Poræ -2) |See Rôle 6(2)j:

mg/Nm'

Mls. HM\VS A SB 10 MLD Sewage Treatment Plant, Miralam Tank, Dannamajo idi,

Hydern1›ad is hereby granted an authorization to operatea facility for collection, reception,

stompc, transport and disposal of tha following wsstes wlth quantities as mentioned below:

1 ' STP Sludgc (2.35 TPD)

5.1 of Sch-I

ñ4ctbod ofDtsposal

Shall be disposed to Municipal solid

waito disposal facility.

Shell be sent to Authorized Re-

Processorsf Re - Cycling units.

Thisordcr is nibject to the provisions of 'the Acti' and ‘the Rules’ and orders made thereunder

and further subject io the terms and condltlons Incorporated In the schedule A,B andC enclosed

to this ordcr.
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' ‹°›• e'I '• alid for manufacture thefollowing products along wlthq t;tim only

Product Total Capacity

t0 MLD

Tbis coi»hincd ›rJcr of Cooscot end Autborizatioo is val(d foea period coding +’itb •

1T,07..20t¿

JOINTCIOEF ENVIRON6IENTAL EhC ER AC)

To

his.1I M\’.’S fi ,su 10 bfLD Scwsge Trtntment Plant,

hllrsl .itis "l'au k,iIs nnaniajopldl,

Hyderiibad.

Eniall: sdI o‹i•l 'ninll.cojrJ

subru.tiedk the Member Secretary,TSPCB, Board O&cc, Hyderabad forinformntio•

tp the nv¡r ,nm tn1 Engineer, TSPCB, Regional Office, Hyderabad forinformation.
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13.

shaJl make appticatioos tbrougb

aod Authorizatioa uodcr IIWh4

cxpli’ of t1ils

c‹'nsmt of the

cro.

onllne for reri-•l of cou ( way

Rulcs ad¢ast I20 day before ‹be date »r

CPder, along withp ribed feo undcr Water and Alr Acte for obtnlnlng

Doard •!oog wltA dctclled compllaoce to the coodlUooe stlpulated In tAe

2. TI:c indux:ry ahall immediately aubrrdt the revised application forconsul to thii Board inthc

c›cutof my change intheraw mnlcrial used, processes ettiployed, quantity of trcdo eftluoiti

ñ :juantity of emlsslons etc.

3. n) ,All the lugitivo cmJuioos sball be controlled with proper measures.

b) ’I1tc applicant shall also install tho oguiymcnt such as wind s/›cod recorder aod wiAd

direction recorder.

qT.e upplicant shall nol changa or aitcr either the quality or the quantity or the rate of tho

djsclinrge tir the route of discharge and shall not change or dter either the prescrit›td quality

or the rote o( emission without theprcvlous written pcrmiinion of the Bonrd.

TI› opptic‹u›t skajl, ztot )aicr tbaa 30 days frém thedata of Issue oftbis coascnt ordcr, cotify

in » rising lo 1c Board tbat tAc applicant bus iostatlcd or provldcd I"or ao altcrostive electric

yo •'cr source sufficient to opcmtc dl feciJiti¢s installed by the applicant, to comply widi tbc

icnJts aziJ conditions of th1s consmt. Io absence of alternative electric {›owcr sourco

sufficient to operate all facilities Installed by the applicant, to comply with the teas and

coc3itionsc f t)iis consent, production shell be stopped.

zWy up-set condition in uny plant/plantn of the industry, which result In, Increased efDuet

discharge and/ or violation of stands stipulated in thls order y the emission of any Alr

I’oIlutan\ io:o the coviroammt ioexcess oftbc standards bald dowo bytbcDoard, occurs or is

apprchrndrxl to occur due toaccldmt, or othcr unforeseen sct or cvco§ thoperson-Enlarge

of ilic premises, from where such dischargef emission occurs or is apprehended to occur

sltoll forthwith intimntc die fact of such occurrence or the apprehension refauch occurrence to

this l3oard, l›y faxf eeiail under tntimztion to the Collector and District Mngistratc.

7. In c‹ctc of such cpisodal discharges/ czoissioos mcotionod in itemd ebovc, tbc industry

should taJ:a immodiatc ac¢ioo to briog dowzi tbe dhckargc/ craissloo below tbchzalts

prescribed io tltis ordcr.

A gc •d house keeping shall be maiataizicd botb witMo iAefactory and la tbc praotscs. AU

head:, pipes, x’.Ives, scwcrs'and drains skiiJl be leak proof, Floor.wask1ngs shall bo adazittcd

Into ‹Inc cMucnt collection systcza ooJy aod sbaJl not be allowed to Ead'tbctr way ioto storm

dr0ios or oycn areas.

9. n) TÏ:c industry sball carryout analysis of waste slater discbargcs or cœissioos through

chimi:c)'•, for the pammctets mentioned iii Schedule -B of this order atregular intwvals.

b) The industry shall maintain following records to accessible to the Board, whenever

1. zWalysis reports of wasic water/ ernlsslons.

2 tœ¡; book for operation of polludon control syrltni.

3. Inspection book.

The r.¿çticnnt shell set up THRCB Ambiœt AirQuality Motzitorlog Staôoos f*or coa6auous

rccording of relevant critical paramctcrs oie tioned in Schcdulc - B as per the CPCB

guidcliaru and nbmit monthly reports.

11. Sepoei< pcsvcr connection with mcrgy meter chnll be provided for the Pollution Control

Equips:.cut oild record of powerconsumption and chemicals consumption fortheoperation of

12. The a; ,›licwi shall submit Rnvtrooment statement in FonoV bcfom 30* Septeeibtr every

5'car in ;›cr Rule No.14 ofE (P)Rules, 1986 & its amendments thermf.

Hc •p.',!I i:anI ib:NJ coiziply with the dircctives/ordcrs lsiued by the Board in thli consmi

*+> t° °t all bsoquent times without any negllgwice on iris part. The appllcant shall be

linblcI r uch lc‹;al action s8alnst him - per provüions of the LnwfAct in casc ifnon-

CO>F'° n-c Of •›l7 OrdCff I V° ssued et aDy timC and/Or vlOlAtiOn Of the terme And

condilii':ix of tliis content ordcr.

Scanned with CamScanner



¡4.

8 'nB tb0 COfL5tr\JCtlgrt,

potJuóoo control cquipracat

cootrolling poI)ution.

to tòc visiling” offica and / or tbc 8oard aoy ioforzoaúoa

instnllotion Or Optrotiori of lliG cffluent trgatmpit gp

And StlCh 0tbC p3ftiCtllar8 ni ljiay be pertinent for prcycnting g¡jd

l5. The industry is linl›1e to pay compensation forany environmental damnge carried by it, as

fixed by the Col)eclor and Districi Magistr»i• or Civil liability.

l6. All the rulen & regul niions noitficd by Ministry of Environment and Foresu, Oovcmm t of

India in rmpcct of iii«iiagernent, bandlhig, troniporlntion and storage of hazardous chemicals

and wastes shall be followed.

17. Al) the nilcs & rct;ulations notified by htiniicy of Lnw end Portico, Oovernnicnt of India

regarding Public Liability lnsunnco Act, 199.1 shell be followed.

16. The octupicr shnll cclucoio the workcri and nearòy publlc of possible accidents and rcm‹xliaI

uimures.

19. For ony nccidciit or spillage of hazardous w«iics causing damego to the Environtricnt, the

occupier or the trnmiporicr ai the case shall be held rrspoosible.

20. tn case of closureo f industry, Ibc un-uicd/not consumed rsw materials falling under lhc

category of hazardous Chemicals and mentioned in Manufacture, Siorogc and Impori of

Hazardous Chcmico)s ltulci, 1989 and Am iidaitnt Rules, 2003 iluill be removed and old to

othcr units withio 90 days frot:a the datc of closurc to provcat aoy possibiJity of occurrcocc of

an accident. In case the above hazardous chemicals hsvc !osl their prop<riica origin»liy

acquired, then they shall be trusted as Hazardous Woiic and they should be disposed off only

to the authorized agencies of TSPCB ina safe manner.

Tbc occupier shall pt •paru/ updste an eoiugeocy preparedness plan for safe handling of

hazardous waste front timo to time and submit thesame toTSPCD. Emergency preparedness

plan must be implrnienied immediately whenever there is fire, explosion or release of

hazardous »•asIe or he.udous waste constituents, which could endanger to human healih or

Packaging. labeling and transportation of Hazardous Wastes shall be in accordance with the

provisions of the mles issued by the Ccniral Govt. under the hlotor Vehicles Act, 1988 apd

othcr guidelñies issuc‹i from time to time. The packaging and labeling shall be bared on the

cotZlpoyition aDd furious consdttlcnt of th0 wasto, howcvCr al( Hazardou4 Woste containCrs

should be provided witha general label.

The driver who transports Hazardous \Vaste shouid be well dcquaiziied aboul thepiocodwc

tobe followed in case‹f an emergency during transil. Tbs transporter shall carry0 TronsPort

Emergency (TREM) .ord (us given in the guidclfiscs for oininigtoient aisd handling of

hazardous woitcs) duly fi lled by the Hazardous Waste generator.

24. Containers/ Container Liners of Hazardous Chemicals and Hazardous Wastes should be

thoroughly dctoxifi«I before selling to agencies authorized by TSPCB. Proper records,

rp<cific io cach Hazariiaus ChemicalI Hazardous Waste Conuiincrs/ container Liners should

be mninuined inthefoi!oiviiig way.

i. N bcrofconmixsrxcvoi

ii.Docandmcthoduf‹1co.úfcxúon

iii.WAmeofzgcncczto whomxnlanomwcmxoldwithquantiücx.

iv. Trnruportation parti.’u1ars.

25. Bio Hazardous Wosles shall be iziixed with aisy other wosto or shall be dischargcd toa

comjf;pn,o ther intcrDnl, mx tcfrtai scWcrsge or ot)icr drAin0ge s}'sierit wit)totit pFior eli AOValof

TSPCB.

26. IfHDPE bags nrc itseb for storing Hazardous Wastes, It should be ensured thai tiicy arc

prrfccdy scaltd mecRn:cull)' or double hol seal‹xL lfMS / HDPEbags or dnms areused for

Hazardous \Vasics, their- drums/ b08* uId be ensured that they areperfectly sca1‹:d.

27. The pcrson authorizcd !,:nsll not rem, Icnó, scll, oaosfcr thcir tadustrial prooiscs wittiout

obuiining prior permissit'i of State Polluòon Control Board.

28. Any Unauthorized chvifc in pwsoniscl, equipment and working condition ai mentioned in

the application by the per' on authorized ihall constitutea breach of this nuthorizatiom
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.1I .

29. ”f1iv in‹lustry

i\t›lcs, 200)
^ ply whh th»provisionn of B»ttcrin (lvi•••gwmi and handling)

"‘ app lie t shrill F»' »p r' o biack boanli ot itze6 ft by 4 fl, at iho maln e„g totbelr

i”””’ ”* *’ shal\ con‹ata th• •pccl‹io CFE and CfiO corridors,
• inc so t!ist it can be read

in sufFiclentiy large font

y m 4 distance of 10 fl to o nomial eye, atidothcr Dowd

^!!*!! . ' gain in •ufficicntly l•*ge fonl size so as to bo nblo to read froma diyiancc of 10

fl, ^ 1" ^•! Valcr, Air, Noise and solid waste motiltoring dsta ni well na the maximum

i illricmble z..one.

’1 ht nppl icn:it shall exhibit the Consent& UV Authorization orilcr of the Bonrd in the

r.cioryt r••tii ixca ats prominent place for the information of the inspecilng officcn of the

mli ffmut dcjartmcnu.

Ntjt›vithstnn‹ring anything contained in this conditional !etier or consent, ihe Doard bwcby

re,c rs-ez in ii ihc right and powers under Section 27(2) of the \Vnter (Prevention dt Control of

1' 11 tions A‹ i. 1974 and its amendment thwcof rind under Section 21 of the Air (Prevention

‹kC ‹ ntn I o i Pollution) Act, 198I and its amendment thereof to review any and/or all the

cr›n‹litioiis iii iposed herein obovc and tomuka such variations as demand fit for the purpose

c› 1“ U, o z\ct.sb .' the Board.

33. ’l'lic or:thon .'-aSon Issued under Hazardous and other wastes (Maasgeuicnt and

’I'iausbow ids:y movement) Rules, 2016, shall comply with tboprovision of the Environment

(l'micctic:i) i: ct, 1986.

cii’ pem•n sN edby an order made by theStnio Board under Section 25, Section 2$,

Section 27u I \Yaler Act, 1974 or Section 21 of Alr Act, 1981 may within thirty days from

th° date o:i w rich the order 1s communicated iohim, prefer an oppeal as per Telangaaa State

\Vairr ruI ‹•s, 1576 and Air Rules 1982, to such authority (herein after referred to as the

App:hate Eli Inority) constituted under Section 28 of the \Vatcr (prcve don and Control of

P‹>llution) Aci, 1974 and Section 31 of the Air (Prevention and Consol of Pollution) Act,

1981.

fipcclxI C”ondi¢io: s.

sciixnui.r -u

1. Edie facilii›' shall not carry out any new activity without obtaining Prior Consent for

fi› tablisliu cut (CFE) and Consent For Operation (CFO) oftheBoard.

2. ‘1*.‹e I-hXt $\’S 8: SB slial) treat the sewage tothefollow'ing standards

S.ho. Parnmcteri

I pH

2 Temperature

7

9

10

1.1

i‹
15

16

17

19

20

Oil & 8resm

Chtnii- Oxy•.tn Dcin =d COD

Biological OxygenD• and (BOD)

Ammonin•/ Nitrog•*

Ar•_•nic (at As)

Mermy ( ii H8

Lead( asPb)

Hexavaleni chmmium asC )

12 Tot•1 chromium

Sulphide( in3

Dissolved Phosp}1gtH

Toi•\ re•Id‹n1 cH f{0¢

Toi•/ Nitrog t inNI

l"m- •mmooja( as

BioAsscytest

S¢a•dards

S.5 to9.0

Should not exceed 50C above

e rcceiving watc

10M$/1

250in8/1

30 za8/!

30 bag/I

0.01 zng/1

0.1 mB/!

2.0s&A

0.1 tDg/l

2.0m&A

50%

2.0mRA

5.0eig/1

1.0 zo8/!

5.0 : D

90y survival of fiIh after 96

hours inI 00•Ze ef0ucnt
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l8.

The iodusty’ .mould comyIy witb If\o

GOI aoüficoi u•d tod. i8.i I.t009

NaöOOnl ansbierit dr quality starts m ptr MoEF,
CloDg t)ic prfTfiisg:$ of the fag:ory g3 ppØg Egg] below:

S. No. Faramctcw ÑÊSQd€Fds injty,/m3;

I l'articulalc Matter'PMl0) 100

2 Pariiculito Mnncr 'PM2.5) 60

3 502 80

4 Nt3x 80

N•Í•• in Els any tİIft• (i AM ‹ 10 PM) - 7J dD (a)

right ‹imo (10 Ps‹ to6 AM) - 70 dD (x).

t. The iлdus ' : Anil not increase ü›o capacity beyond tbopermitted capacity æcutioncd łri

üńs order, xx”iI!.ouI ot›taùúog CFR/CF'O of‘dic OoanJ.

The industry shall not n anufacium any cxtrs Viaducts or extra copaciúcs without

obtainizig CFI. CT'O cf thcBoard.

Ttie facility xli, 11 comply with condiiioiis of Directions order dated:I 5.07-2020

7. The facility sli: 11 insła)l Oalinc Coølinuous Effluents Monitoring System (OCEMS) and

thesome shall o connected toTSPCB server.

8. The facility : : nil install fjow measuring device ut in)cl and oudct and maintain log

9. The HhFtVSñ*D shall also treat tbc sewage forthe othtr pammctcrJ tomeet ticinJeDd

surface waters ‹iandards stipulated under the Environmental (Protection) Ru1•s, 1986,

notified and pu! lished by ministry of Environment and Poresti, Oovwnæcnt ofIndla as

spcciCcd Hz sell. Rule VI vide G.S.R422 @), dt.19.05.J 993 aod íty ernrnrłracots tbwcof,

az\d adóitioanl ::. mJards/ conditiozzs stipuJatod by TSPCD.

10. Tbs Hill\VS‹ùüł sh‹dl tr«at the sewage for tota\ co\iforœ toa standard of ś TOO

NfPiNf100 ŁŒ n › mcet theClos —B & Class —C wslcr quality criteria rp<cifiod by

CPCB.

11. Tic treated sc» ige shall be discharged into Miralam Taak (Laite) duly meeting the

pres<ribtd stand!: rds stipulated by the Board. The HMWS&SD shall furnish the exact

location of dispo£ point.

ii The łŒFtVS ñ S 3 shall explore thepossibility of using the treated scwsgc forirrigation

of crops non-catc.i ran', sports fields, publio parks, iiidustrial use etc., in order to conserve

thefresh wàter.

ł3. The HhRVS 8:SU-shall takø measures nch that no perceptible odour İs observed outside

the STP premise.s particularly in the surroundiiig areas through emitting outfall sewer of

He nnnøgar toAn ariRon‹Ł

t4. The Hlvf\VS & SP shrill provide poli&aig pond forbtttcr performance of STP.

îS. Thc TVS & SI shnll engage granted stuff and provide adequate laboratory facility for

proper functioning of STP.

16. IO•DYS & SB sli 1 explore the possibility of providùig øiectiaoical dc-watering xytem

forthesludge task ad of proposed sludge drying b‹x This will help pmpcr disposal of

sludge even during the rein days.

l7. The Hh VS & SB shall provides moth n i forcontinuous removal of sludge Õom the

føcultøtive pond w'i .!ioiit distributing other operøäons.

Mechanically opcru.c•d Crit removal channel is to frs provided Instead of j2januat, to have

better performancev fficiTncy in terms of VSSfï'SS røtio. The grit separated from theOrit

Cluimbcr shell be ‹li-posed scientifically.

ì9. The HMWS& SD shall provide oaiiiio DO analyscn with recording fiscility in the

20. The HkftVS d:SB : iinll conducta study on impact of treated sewage on cmps with the

hip of Agricultural University/ Agricultural Department withina period of one year, if

tkc trebled sewage is proposed tobc usod forirrigaúoa puzpow

Thesolid ø use gens.ered from thesl«dø« drying btdi shall be uiod at Toil conditionerf
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’/3'* focii )'' i°charge •hali not contaminate the Oround water

s r+out *!inJ?s ’+ !fh'fWS& SB shall monitor tbcground water

lc«st oNcoi °›onths and submit the rtsulti to Regional Office,

D‹•tird.

In the colony and tbg

T.S. Pollution Control

23. 7‘lie fnci liiy . its activity dull not block the 'iaflow channels inio the Miralam Task

Edie facilitys •ll not dispose any solid waste outside the factory premises and maintain

rr.’orilfi peftaiu ing to solid wosio generation& its disposal.

33ir f«ci1ity s! d 1 comply with conditions of Direction oidef dated: 15.07.2020

26. 2)ic f:icilily s!. ill install ooline continuous EfDucnti monitoring system (OCEMS) and

the saiuv shalt 'ac connected toTSPCB scrrcr.

27. Tltc fociliiy !iall install flow measuring device at inlct and outlet and maintain log

?8. ”here fnciliiy ml not be ony perceptible odour from theindustry prczriiscs.

29. '12.c lt8fTVS •kS D shall continuously operate the Sewage Treatment Plant and ahnll meet

30. hI!s. H.XI1\’S?.S D xhnll develop 33P« of the total area as thick green btlt all •long the

bo:uidnry of t1.- unit and also in the vncant places with al) fat) growing trees with wide

3.1. The J3bIis’S ‹I S U shell comply with all the directions ismed by theBoard from time to

32. CAocca1iiit; th'. factual datn or subs:iisrion of falie information/ fnbdcotod date and

LñI urc to ccii. •ly with any of the conditions oientloned in thii order may result in

u-iti:di-awal of his ordcr end aitrnct nctlon under the provisions of relevant pollution

33. Tt›c Doubt rr 'rvm its right to modify abovc conditions or stipulate any furtbw

conJitions in cl. interest of cnvtrooojcnt protection.

34. This Ordcr isi nod to the STP without prcjudico to the’nction taken by the TaskForce of

theDoard.

35. This order is :s. :‹•d to the STP subjmt todieoutcome oforder of Hon'blo NGT OF. No.

225 ‹›f 201 7(SZ.

3L. Thc conditio:u stipulated in this ordcr area without any prejudice to rights and

con:muttons of t: .s ordcr in any Hon'b1e court of low.

scacnwi:-c
(See Rule 6(2))

(C 3nJ itions u. Authorization foroccupier or operator handling hazardous westcs)

1. The facility st:. 11 give top priority for waste minimization and cleaner production

praci..cs.

2. The I acidity sli.at. not rlore hazardous waste formore than 90 days as per the Hazardous

ñ oth -r wnsics (! management arid Transboundary Movement) Rules, 2016.

3. The facility sli at. not sell the uscd empty drums/ barrels/ liners/ bags/ Bottle etc. to

outsidc plies é. ›’eodors for misc, instead they shell discard the same toavoid reuse,

ss'liicli isr cson ii : in illegal dumping of Hazardous Waste ‹uid shall dispose the sarnc

directIy to nutlio: ‹cd recyclcrs only.

4. Ttic facilijy Lhbl! m»wc forproper labelling of Hazardous Waste/ other wostc containers

•'iAF .’rticulzrsc ”iudusuy typo of lYasto zdoog witb cbaractcrtstics, wbTlc storagc A

« 1›•mn‹+‹»i*oRxylm/TSDFZCmxiMdxmo.

Thefa-ilit) shnll iture Uscd/ Waste Oiland Used Lead Acid Bakeries ina secured way

in t)ieii premisei '.11 its disposal.

6. The fr:ilip shell :iot dispose \Yastc oils to ifio Aden andthesame shall be disposed to

the nut:iorizcd lt‹- rocessorsZ Recyclers.
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9.

ï 3.

To

7. The fncilily el i,i!

buybick bnsis.
qoso Uscd Lc•d A•ld Bnneries io the monufncturcrs/ dealers on

8. Thc fac lity.Ñ1l11. ({d¡o ncccisary

OVC Of OÎl frtnil:1 ttc }irvriiiscs.

Pf°CtiCdl $teps for prévention of oil spilltges and

copy zn•ni£cst

ond o copy sl»ll '-e subiiiillcd lo Board

systczo

o«c»
for trnnsportnlion of woslo gencralcd

and canccmcd Rcgional ODice.

10. The fncility sh. i ii ni iilnin golf housckotpiăg & niaiiitaln propcr rccords forI lazardous

\Vostcsstntcdîi.. \atl it› ris o ti ori.

11. 31c fncilily slumi i iiiiiiitnin proper records for Hazard0U5 Wastes aloted in Authorization

in FORhl-3 anali ilc tuiiitiol returns In Eomi-4 Rules 6(5), 13(8), 16(6) rind 20(2) as pcf

of the llazanloii .fi t›tlicr wastes (Management, Transboiuidary Movement) Rules, 2016.

12. ThC (acility Sllflli . Uh I TitI illC GOnditiO R Wis 0 Gofopi.iaaGc rCportO I the GOrlditiOne s tipU101Cd

in ScheduleB 'I C? of this Ordcr on hnlf yearly basis io Board Office, Hydernbnd anJ

concerned Regis›:: i1 Olficc.

Thc facility sli al! : isdn:;c tho c-waste Io authorized recycltrs/ re-processors ooly.

JOINT CHIEP ENVIRONMENTAL ENGINEER (BAC)
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TELANGANAPOLLUTION CONTROLBOARD

ZONALOFFICE: IIYDERABAD

H.No.6-3-1219, TS No.1 Part, Block - C,’Ward No.91, Near Country Club,

Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402495

Email: jcee-zhvd-tspcb‹/i1telanuana.Nov.in

CONSENT & AUTHORIZATION ORDER-REDCATEGORY

Order No.284-BYD/TGPCB/ZOH/CFO/2024-Q Date:20.07.2024

(Consent Order forExisting/New or altered discharge of sewage and/or trade effluents/outlet

under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and

amendments thereof and Operation of theplant under section 21 of Air (Prevention & Control of

Pollution) Act, 1981 and amendments thereof) and Authorization/ Renewal of Authorization

under Rule6 of theHazardous and othcr Wastes (Management and Transboundary Movement)

Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of

Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981

(hereinafter relerred to as 'the Acts’) and Authorization under theprovisions of HW (M & TM)

Rules, 2016 (herein aftcr referred to as ’the Acts’ ‘the Rules’) the rules and orders made

thereunder to

Mls. BMWS& SB41.50 MLD,

Miralam—1 Sewage Treatment Plant,

Near 10MLD Miralam TankSTP,

Dannamajopidi,Hyderabad

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge

the effluents from the outlets and the quantity of Emissions per hour from the chimneys as

detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Max Daily Point of Disposal Limiting Standards

No. Description Discharge

1. Domestic 0.5KLD Shall be treated in Sewage As per standards

effluents Treatment Plant (STP). mentioned inSchedule-B.

ü) Emissions from chimneys:

Chimney Description of Chimney

No.

1. Attached to DG Set of capacity —

1000 KVA

Quantity ofEmissions Emission

atpeak flow Standards

SPM - 115

iii) Hazardous Waste Authorization: (Form— 2)[See Rule 6(2)]:

Mls. HMWS & SB41.50 MLD, Miralam—I Sewage Treatment Plant, Near 10 MLD Miralam

Tank STP, Dannamajopidi, Hyderabad is hereby granted an authorization to operatea facility for

collection, reception, storage, transport and disposal of the following wastes with quantities as

mentioned below:

S. Name andquantity of Stream Quantity

No. theHazardous waste

Method ofDisposal

1. Used Oil/ Waste Oil 5.1ofSch-I 200 LPA Shall be sent to authorized waste

oil re-processors/ recycling units.

2. Sludge 10.5 Shall be disposed as manure to

Tons/day third parties for use as manure/

fertilizer.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder

and liirther subject to the terms and conditions incorporated in the schedule A,B andC enclosed

to this order.

This consent is valid for manufacture thefollowing products along with quantities only:

S.No. Name oftheProducts and By-products/ Activity

1 Sewage Treatment Plant (STP)

Total Capacity

41.50 MLD

This combined order of Consent and Authorization is valid fora period ending with the

30.06.2029.

Encl: Schedules A,B & C

Mls. HMWS&SB41.50 MLD,

Mirala I Sewage Treatment Plant,

Near 10MLD Miralam Tank STP,

Dannamajopidi, Hyderabad.

E-mail Id:i hivhmwssb6âigmai1.com

Copy submitted to the Member Secretary, TGPCB, Board Office, Hyderabad forinformation

CopytotheEnvironmental Engineer, TGPCB, Regional Office, Hyderabad forinformation.
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SCHEDULE—A

1. The applicant shall make applications through online for renewal of Consent (under Water &

Air Acts) and Authorization under HWM Rules atleast 120 days before the date of expiry of

this order, along with prescribed fee under Water and AirActs forobtaining Consent & HW

Authorization of the Board. The applicant can also apply for Auto Renewal of the CFO

atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in

the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board's Website:

htm J°://ts) cb.cup. gov.in/Pages/Circulars.aspx).

2. Concealing the factual data or submission of false information/ fabricated data and failure to

comply with any of the conditions mentioned in this order may result in withdrawal of this

order and attract action under theprovisions of relevant pollution control Acts.

3. The hotel may explore the possibility of tapping the solar energy for their cnergy

requirements.

4. Any person aggrieved by an order made by theState Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21 of Air Act, 19gl may within thirty days from

thedate on which theorder is communicated tohim, prefer an appeal as per Rules, to such

authority (hereinafter referred to as the Appellate Authority) constituted under Section 28 of

the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 .of the Aii

(Prevention and Control of Pollution) Act, 1981.

5. The Board reserves its right to modify above conditions or stipulate any further conditions

and to take action including revoke of this order in the interest of protection of public health

and environment.

Special Conditions:

SCHEDULE—B

1. The industry shall take steps to roduce water consumption to the extent possible and

consumption shall not exceed thequantities mentioned below:

S.No. Purpose Total Consumption (KLD)

1. Domestic 1.0KLD

Total 1.0KLD

2. The HMWS&SBshall treat the sewage tothefollowing standards:

S.No. ‘Parameters Standards

1 pH 5.5 to9.0

2 Temperature Should not exceed 50C above the

receiving water temperature

3 Suspended solids

4 Oil & grease

5 Chemical Oxygen Demand (COD)

6 Biological Oxygen Demand (BOD)

7 Ammonical Nitrogen

8 Arsenic( as As)

9 Mercury( asHg)

10 Lead( asPb)

11 Cadmiuin( asCd

12 Hexavalent chromium( asCr+6)

13 Total chromium

14 Zinc( asZn)

lS Copper( asCu

16 Sulphide( asS

17 Dissolved Phosphates

18 Total residual chlorine

19 Total Nitrogen( asN)

20 Free ammonia( asNH3)

21 BioAssey test
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10Mg/1

250 m /1

<-10 mg/1

50 mg/1

0.2reg/l

0.01 mg/1

0.1mg/1

2.0mg/1

0.1mg/1

2.0mg/1

5.0mg/1

3.0mg/1

2.0mg/1

5.0mg/1

1.0mg/1

loomg/1

5.0 mg/1

90% survival of fish after 96 hours in

100% effluoat



10.

J 1.

3. The industry should comply with theNational ambient air quality standards as per MoEF,

GOI notification dated. 18.11.2009 along thepremises of the factory as prcscribed below:

S.No. Parameters | Standards inpg/m3;

1 Particulate MatterTM10) | 100

2 Particulate Mattcr PM2.5) | 60

3 SO2 80

4 NOx | 80

Noise Levels: Day time (6AM to 10 PM) - 75 dB (A)

Night time (10 PM to6 AM) - 70 dB (A).

4. The industry shall not increase the capacity beyond thepermitted capacity mentioned in

this order, without obtaining CFE/CFO oftheBoard.

5. The HMWS&SB shall also trcat the sewage fortheother parameters to meet theinland

surface waters standards stipulated under the Environmental (Protection) Rules, 1986,

notified and published by Ministry of Environment and ForestS, Government of India as

specified in schedule VI vide G.S.R422 (E), dt.19.05.1993 and its amendments t.hereof,

and additional standards/ conditions stipulated by TSPCB.

6. The HMWS&SB shall treat thG Sewage for total coliform toa standard of < 500

MPN/100 ML tomeet the Class —B & Class — C water quality criteria specified by

CPCB.

7. The treated sewage shall be discharged into Musi River after meeting the prescribed

standards. Thc HMWS&SB shall furnish the exact location of disposal point within one

month.

8. The HMWS&SB shall explore the possibility of using the treated sewage forirrigation of

crops non-eaten raw, sports fields, public parks, industrial use etc., in order to conserve

the fresh water.

9. The HMWS&SD shall take measures such that no perceptible odour is observed outside

the STP premises.

The HMWS&SB shall provide polishing pond forbetter performance of STP.

The HMWS&SB shall engage trained staff and provide adequate laboratory facility for

propcr functioning and monitoring of STP.

12. The HMWS&SB shall explore the possibility of providing mechanical de-watering

system for the sludge instead of proposed sludge drying beds. Tits will help proper

disposal of sludge even during the rain days.

13. Mechanically operated Grit removal channel is to be provided instead of rnanual, to have

better performance efficiency in terms of VSS/TSS ratio. The grit separated from theGrit

Chamber shall be disposed sGlGfltifiCally.

14. The HMWS&SB shall provide online DO analysers with recording facility in the aeration

system.

15. The HMWS&SB shall conducta study on impact of treated sewage on crops with the

help of Agricultural University/ Agricultural Department withina period of one year, if

the treated sewage is proposed tobe used forirrigation purpose.

16. The solid waste generated from thesludge draining beds shall be used as soil conditioner

/ manure.

17. The HMWS&SB shall not bypass thesewage and shall dismantle the bypass arrangement

provided on othei‘side of the pumping station immediately.

18. The STP discharge shall not contaminate the Ground water in the colony and the

surroundings. The HMWS & SBshall monitor the ground water in the surroundings at

least once iii3 months and submit the results to Regional Office, T.G. Pollution Control

Board, Hyderabad.

19. Mls. HMWS&SB shall develop 33% of the total area as thick green belt all along the

boundary of theunit and also in the vacant places with all tall growing trees with wide

leafarca.
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13.

20. The HMWS & SBshall comply with all the directions issued by the Board from time to

time.

21. This Order is issued to the STP without prejudice to the action taken by the Task Force of

theBoard.

22. This order is issued to the STP subject to the outcome oforder of Hon'b1e NGT O.A. No.

225 of2017(SZ).

23. The conditions stipulated in this order area without any prejudice to rights and

contentions of this order in any Hon'b1e court of law.

SCTtEDULE -C

(See Rule 6(2))

(Conditions of Authorization foroccupier or operator handling hazardous wastes)

The HMWS & SBshall give top priority for waste minimization and cleaner production

practices.

2. The HMWS & SBshall not store hazardous waste for more than 90 days as per the

Hazardous & other wastes (Management and Transboundary Movement) Rules, 2016.

3. The HMWSR SBshall not sell the used empty drums/ barrels/ liners/ bags/ Bottle etc.

to outside parties & vendors forreuse, instead they shall discard the same toavoid reuse,

which is resorting in illegal dumping of Hazardous Waste and shall dispose the same

directly to authorized recyclers only.

4. The HMWS & SBshall ensure for proper labelling of Hazardous Waste/ other waste

containers with particulars of industry & type of Waste along with characteristics, while

storage & transporting the waste toRecyclers/ TSDF/ Cement Industries.

5. The HMWS & SBshall store Used/ Waste Oil and Used Lead Acid Batteries ina

secured way in their premises till its disposal.

6. The HMWS & SBshall not dispose Waste oils to the traders and the same shall be

disposed to the authorized Reprocessors/ Recyclers.

7. The HMWS & SBshall dispose Used Lead Acid Batteries to the manufacturers/ dealers

on buyback basis.

8. The HMWS & SBshall take necessary practical steps for prevention of oil spillages and

carry over of oil from thepremises.

9. The HMWS & SBshall maintain6 copy manifest system for transportation of waste

generated anda copy shall be submitted to Board Office and concerned Regional Office.

10. The HMWS & SBshall maintain good housekeeping & maintain proper records for

Hazardous Wastes stated in Authorisation.

11. The HMWS & SB shall maintain proper records for Hazardous Wastes stated in

Authorisation in FORM-3 andfile annual returns in Form-4 Rules 6(5), 13(8), 16(6) and

20(2) as per of the Hazardous & other wastes (Management, Transboundary Movement)

Rules, 2016.

12. The HMWS & SBshall submit the condition wise compliance report of the’ conditions

stipulated in ScheduleB & C of this Order on half yearly basis to Board Office,

Hyderabad and concerned Regional Office.

The HMWS&SBshall dispose the e-waste to authorized recyclers/ re-processors only.

Mls. BMWS& SB41.50 MLD,

Miralam—1 Sewage Treatment Plant,

Near 10MLD Miralam Tank STP,

Dannamajopidi, Hyderabad.
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Designated-Best-Use

Drinking Water Source

without conventional

treatment but after

disinfection

CPCB Water Quality Criteria

Class of

water

A

Outdoor bathing (Organised) B

Drinking water source after

conventional treatment and

disinfection

Propagation of Wild life

Fisheries

C

and
D

Irrigation, Industrial Cooling,

Controlled Waste disposal
E

Criteria

• Total Coliforms Organism MPN/100m1

shall be 50 or less

• pH between 6.5and 8.5

• Dissolved Oxygen 6mg/l or more

• Biochemical Oxygen Demand5 days

20°C 2mg/l or less

• Total Coliforms Organism MPN/100ml

shall be 500 or less

• pH between 6.5and 8.5

• Dissolved Oxygen 5mg/1 ormore

• Biochemical Oxygen Demand5 days

20°C 3mg/1 or less

• Total Coliforms Organism MPN/l00ml

shall be 5000 orless

• pH between6 to9

• Dissolved Oxygen 4mg/l or more

• Biochemical Oxygen Demand5 days

20°C 3mg/l or less

• pH between 6.5to8.5

• Dissolved Oxygen 4mg/l or more

• Free Ammonia (asN) 1.2mg/1 or less

• pH between 6.0to8.5

• Electrical Conductivity at 25°C micro

mhos/cm Max.2250

• Sodium absorption Ratio Max. 26

• Boron Max. 2mg/1



Below-E Not Meeting A, B, C,D &E Criteria



TELANGANA

TELANGANA POLLUTION CONTROLBOARD

ZONAL LABORATORY: MYDERABAD ZONE

H.No.: 1-8-269, Balasainudrain, Warangal — 506001

ISO Certified Laboratory

ISO 9001:2015 (Q-205224051107) & ISO 45001:2018 (RS-205224051108)

ANALYSIS REPORT

Sample Code ZLWGL24-02121, 03148 & 04109.

Name ofthelake Mir-Alam Tank, Kishan Bagh, Bahadurpura (M), Hyderabad Dist.

Date ofCollection 02121: 02 02.2024, 03148: 06.03.2024& 04109: 04.04.2024

Date ofsubmission 02121: 05.02.2024, 03148: 07.03.2024 & 04109: 06.04.2024

Sample Collected : Zonal Laboratory, Warangal.

& submitted by

Point of Sample Mir-Alam Tank,

Sr.

No.
Parameter

Sample No. CPCB ¥Vater Quality Criteria

02121 03148 04109 s
s-A Class-B Class-C Class-D Class-E

Values

1. pH 7.19 7.38 7.55 6.5-8.5 6.5-8.5 ti.0-9.0 6.5-8.5 6.0-8.5

2. Dissolved Oxygen (DO) 2.5 2.5 0.3 J6.0 J5.0 J4.0 :>4.0

3. Electrical Conductivity (uS/cm) 1470 1677 1411

4. Total Solids(TS) 934 1066 872

5. Tota1SuspendedSo1ids(TSS) 22 26 26

6. Total Dissolved Solids(TDS) 912 1040 846

7. ChloridesasCl° 184 269 181

8. Sulp1iatesasSOt‘
2

94 162 140

9. Chemical OxygenDemand(COD) 31 48 123

10. Biological OxygenDemand 5.4 10 <2.0 <3.0

2250

(BOD)

11. Total Hardness asCaCO3 360 375 390

12. Calcium asCa+
2

88 98 82

13. Magnesium asMg+
2

34 32 45

14. Total alkalinity as CaCO3 350 250 360

15. Total Coliform (MPN/l00ml) 920 350 430 ñf0 S500 S3000

16. Fecal Coliform (MPN/100ml) 79 11 48

17. Nitrates as NO3‘ 8 NA NA

18. PhosphatGS £tS PO4
3

1.9 2.92 2.40

19. Fluoride as F” 0.84 1.10 0.70

20. Sodium asNa NA NA NA

21. Potassium as K NA NA NA

22. % Sodium (%Na) NA NA NA

23. Sodium Absorption Ratio (SAR) NA NA NA **

Units: All values are expressed inmg/L except pH, Electrical Conductivity, Coliform bacteria.

Remarks: NA -Not analyzed due to U.V spectrophotometer& Flame Photometer Instrument is under

maintenance.

Class of Water tree:

Class-A. Drinking Water Source without conventional treatmCllt but after disinfection.

Clnss-B: Outdoor la//ting (Organised).

Class-C: Drinking water source after conventional treatment and clisinfection.

Clciss-D: Propagation of Wild life and Fisheries.

Cfoss-E: Ii rigation, litdustrial Cooling, Controlled Waste disposal.

Below Clnss E. Not meeting A, D, C, D andE criteria.

SENIORENVIRONMEN SCIENTIST

Sen'or Environn1•-ntal Scientist

Telongana Pollution Contrc! Board.

Eonal Laboratory - Hyderab‹nd Zone

W‹nrargal-595 0o1.



TELANGANA POLLUTION CONTROL BOARD

ZON›\L LABORATORY': HYD ER›¥BAD ZONE

H.No.: 1-5-269, Balasairudrair, \\ arangal — 50ti001

ISO Ccrtified Laboratory

ISO 9001:2015 (Q-2052240.51107) & ISO 45001:20l8 (HS-20522405I108)

ANA LI'SIS REPO IT

Sample Coclc ZLWGL24-05177, 06136 & 07143.

Name ofthelal‹e ftJir-Alam Tank, Kislian Bagh, Bahadurpuia (M), Flydcrabad Dist.

Date ofCollection 05177: 07.05.2024, 06136: 04.06.2024& 07143: 04.07.2024

Date ofsubiiiission 05177: 1.0.05.2024, OffI 3fi: 10.06.2024& 07143: 08.07.2024

Sample Collected : Zonal Laboratory, \Varangal.

<fi submitted by

Point ofS ample : ñJii -Alam Tank,

SI.

No.
Pai ametei

1 1*

2. Dissolved Oxygen (DO)

Sample No. CI*CI\ 11'iitcr Qt nlit;’C ritcrin

o Electrical Conductivity (tlS/cm) 1

4. Total Solids (TS)

5. Total Suspended Solids (TSS)

0. Total Dissolved Solids (TDS)

7. Chlorides as Cl”

1. Sulphates as SO4 '

9. Chemical Oxygen Demand (COD)

10. Biological Oxygen Demand

(DOD)

576 586 546

25 32 95

548 854 750

196 155 140

112 123 75

120 50 69

lf1 4 4 <* °**

l i . Total Hardtiess as CaCO3 3 05 295 390

12. Calciuiii as Ca“' 06 64 $0

13. Nlii¿nnesiurn as Mg“' 34 33 46

14. Total alkalinity as CaCOi 290 320 305

15. Total Colifonn (MPN'/100ml) 430 430 350 -** *° -****

1.6. Fccal Colifonn (MPN/100rn1) 94 110 17

17. N itrates as NO3’ L A 3.46 10.5

18. Phosphatcs as POT” 2.96 3.96 3.8

19. Flrioride asF l.l 1.1 0.5l

20. Sodiriir as Na NA NA NA

2.1. Potassiurn asK NA NA NA

22. % Sodium (%Na) NA NA NA

23. Sodiijn4 Absorption Ratio (SAR) NA NA NA - - ' '

Units: All values are exprcssed in uit;/L cxcept pH. Electrical Conductivity, Coliforir bactcria.

Rcniarks: NA -Not analyzcd duc toU V spectrophotomcter Flanae Pliotoiiietei Instrument is tincler

rnnintenance.

Clo.ss-zl.’ Di iiil:iiig lVciter Soui cc› i'illioiil con i eiitioiiril ti eritmeiit hiit r fier clisiiif'eclioii.

Cl«i.v -11: Oiilclooi‘ batliiiiq (Oi ciiiiserl).

!t! -C.’ Hi‘i 1!‹iiiffii atei source oftei c'oii› cui inutil ti eatmentniicl clisiiif'cclimi.

Clci.s.v-13. 1‘i o{oagntioii of lVild1i f'e ciiirl F'i.eli ei-ics.

ClRss-K’.‘ Ii i‘i>citioii, liicliisti ial Cooliiig, Coiiti o//erf lFcisle Urs poscil.

Ecloii Clriss E. Not iiiectiiig A, B, C, D mielE ci-i’lcri’o.

SEN I 4’TIST



Item No.10:

° v •’c'

BEFORE THE NATIONAL GREENTRIBUNAL

SOUTHERNZONE, CHENNAI

(Through Video Conference)

Original Application No.211 of2024(SZ)

IN THE MATTEROF:

[Earlier O.A. No.558 of2024 (PB)]

Suo Motu based on the news item

appearing in ’Deccan Chronicle’ dated

14.04.2024 titled, “Hyderabad Zoo gets

contaminated water from Mtr Alam, says

Chief Wildlife Warden”.

With

Telangana State Pollution Control Board

Through its Member Secretary

Hyderabad, Telangana and Ors.

Date ofhearing: 07.08.2024.

CORAM:

...Respondent(s)

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA,JUDICIAL MEMBER

HON'BLE Dr.SATYAGOPAL KORLAPATI, EXPERTMEMBER

ForApplicant(s): Suo Motu.

ForRespondent(s): Ms. C.P. Kavitha Renjini represented

Mr. T. SaiKrishnan forRl.

Mr. Mohammed Aathic represented

Mrs. H. Yasmeen AliforR2 toR4.
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ORDER

1. Theabove case has been Suo Motu registered by the

Principal Bench of the National Green Tribunal, New Delhi as

Original Application No.558 of2024 (PB) based on thenews item

published in ’Deccan Chronicle' dated 14.04.2024 titled,

“Hyderabad Zoo gets contaminated water from Mir Alam, says

Chief Wildlife Warden”, which has been transferred to this

Bench and renumbered as Original Application No.211 or 2024

(SZ)'

2. Let notice be issued to the respondents through the

Tribunal.

3. The learned counsel Ms. C.P. Kavitha Renjirri

representing Mr. T. Sai Krishnas accepts notice on behalf of

Respondent No.l and Mr. Mohammed Aathic representing Mrs.

H. Yasmeen Aliaccepts notice on behalf of Respondents No.2 to

4. Post the matter on 19.09.2024. In the meanwhile, the

respondents are directed to file their respective replies/reports.

O.A. No.211/2024(SZ)

07'h August, 2024. Mn.

sd/-

Smt. Justice Pushpa Sathyanarayana, JM
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sd/-

Dr. Satyagopal Korlapati, EM


